SCTC No. 33.

COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND
SCHEDULED TRIBES

7. (FOURTH LOK SABHA)
NINETEENTH REPORT

Complaints/Representations received by the Committee
on the Welfare of Scheduled Castes and
Scheduled Tribes

(Presented on the 14th December, 1970)

LOK SABHA SECRETARIAT
NEW DELHI

December, 1970/ Agrahayana, 1892 (Saka)
Price : Re. 050



LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK
SABHA SECRETARIAT PUBLICATIONS

SL Name of Agent Agency Sl Name of Agent

No, Ne. Ne. No,
ANDHRA PRADESH 12, Charles Lambert & Com- 30

1. Andhra University Qenesal 8 pagy, 101, ~Mahaim
Ceoperative Stores Ltd., Sandhi Road, Oppouite
Walaair (Visakhapatnam) Bomb.y ’ '

a. GR. Lnbhuucg:thy Chetty 94 13. The Current Book House, 0C
and bm Nomhg “etx‘- Maruti Lane, Raghunath %
Ne wpet,  Chan dugm: Dadaji Street, Bombay-1.

Chittoor District. 14. Deccan Book Stall, Fer- 6s
guson College Road,
ASSAM Poona-4.
3. Western Book Depot, Pan 13 M. Ushs Book Depot, 93
Bazar, Gauhati, 7 585/A, Chira Bazar, Khan
House, Girgsum Road.
BIHAR Bombay-2 BR

4. Amar Kitab Ghar, Post; 87 MYSORE

Box 78, Diagonal Rocd.
Jamshedpur. 16.  M/s. Peoples Book Mouse, 18
Opp. Jagenmohan Pnhe.
QUJARAT Mysore-1.
s, Viay Scores, Stauon Road, S RAJASTHAN
17 loformation Centre,
5, I'ns New Order Boak 63 Goverament of Rajasthax,
ﬁ;:my, BRis- Bridge, Cripolia, Jaipur City.
UTTAR PRADESH
HARYANA .
13, Swastik lndustrias Works, 2
~/s. Prabbu Book Service, 14 39, Holi Street, Meeru-
Nat Subzimandi, Gurgaon, - Civy,
{Haryans),
19 Law Book Company, 48
MADHYA PRADESH Sardar Pstei Marg,
Allshabad-1,
3. Modern Book House, Shiv 13
Vilas Palace, Indore Gity. WEST BENGAL
MAARISETRA e o .
; e ;
9. M/s. Suaderdas Gianchand, . ris,
60t, Girgaum Road, Near ¢ » 34 Purgenas,
Princess Street, Bombay-a, a1, W. Newman & Compan 44
ro. The !memtional‘ Book a2 ls;‘d ’3’8.%%0““ Hm
HoAu:g(Printe) &.mi:ed. ’ *
9 Lane, me . Hi K. L. Makhopedh;
Gandhi Road, Bombay-I. 3 &,?R, Bl;nchhunm Abror i
, Calcutte-12,
11. The International Paos 26
Service, Deccan Gymkhia:, 23.  M/s. Mukherji Book House,

Poona-4

8-B, Duff Lane, Calcutta-6




24,

45,

26,

a7

a8,

9.

3“

32.

Nams of Agent Agency SL Name of Agent Agency
No. No No.
DELHI 33. Oxford Book & § ationery 68
Company, Scindi® Houss,"
Jun Book Agency, Con 1§ Gunnngb; Place, New
naught Place, New Delhi Delhi—1.
Sat Narain & Sons, 3141, 3 34. People’s Publishing Houss, 7™
Mohd. Ali Bamar, Mori| Rani Jhansi Road, New
Gate, Delhi. Delhi.
Atms Ram & Sons, Kush- 9 35, The United Book Agency LB
mere Gate, Delhi-6, 48, Amrit Ksur Markst,
Pshar Gani, New Delhi.
J. M. Jains & Brothems, [$1
Morl Gaste, Delhi. 36, Hind Book House, 8a, 94
Janpath, New Delhi,
rgfoo,cmm Place, ' R Bockmely o S Nesso- 96
Delh i Colony, Kingsway
New I Camp, Ddhi:o.
The English Book blou, a0 MANIPUR
;;L. Q:nnlua
ew Delly s8. Shrl N. by 7
News :,anhlhﬁ
Lakshmi Book Stove, 4a, 23 High School Annexs,
ghmidpll l.M.l.rket. Janpath, Imphal,
{4 .}
AGENTS . IN FORB!UN
Babree DBrothers, 188 Lat- 17 COUNTRIES
patrsl Market, Delhi-6. #9. The Secretary, Establish- 4%
ment Department, The
Jayans Book » Chap- 66 High Commission of India,
M .l;.:m rol Bagh, India House, Aldwych,
ew

LONDON W.C.—a.




CONTENTS

PAGE
COMPOSITION OF THE COMMITTEE . (iii)
REPORT . . . . . b
APPENDIX—Brief summaries of certain Complaints/Representations
received by the Committee and factual comments fur-
nished by the concerned Ministry/Department.
I. Ministry of Defence . .
II. Ministry of Finance . . . . . 5
III. Ministry of Food, Agriculture, Community Deve-
lopment and Cooperation. . . . . 7
IV. Ministry of Foreign Trade and Supply . . . . 8
V. Ministry of Home Affairs . . . . 8
VI. Ministry of Petroleum and Chemicals and Mines & Metals I
VII. Ministry of Railways (Railway Board) . . . 12
VIII. Ministry of Steel and Heavy Eagineering . . . 19
IX. Dzpartment of Communications — 20
X. Cabinet Secretariat 23
XI. Office of the Comp:roller and Auditor General of India 24



COMPOSITION OF THE COMMITTEE ON THE WELFARE OF
SCHEDULED CASTES AND SCHEDULED TRIBES

Shri D. Basumatari—Chairman

MEMBERS
Lok Sabha
2. Shri P. C. Adichan
*3. Shri Bhagaban Das
. Sardar Buta Singh
Shri Benoy Krishna Daschowdhury
Shri Tulsiram Dashrath Kamble
. Shri Baij Nath Kureel
. Shri V. Mayavan
. Shri Meetha Lal Meena
10. Shrimati Minimata Agam Dass Guru
11. Shri Dahyabhai Parmar
12. Shri Nanubhai N. Patel
13. Shri Ramji Ram . .
14. Shrimati B. Radhabai Ananda Rao
15. Shri Bhola Raut
16. Chawdhury Sadhu Ram
17. Shri B. Shankaranand
18. Shri Suraj Bhan
19. Shri Ramchandra Ulaka
20. Shri R. S. Vidyarthi

© o N Y s

Rajya Sabha

21. Shri M. V. Bhadram ’
22. Shri Ganeshi Lal Chaudhary

23. Shri K. S. Chavda ’
24. Shri B. T. Kemparaj

25. Shri Lokanath Misra

*Elected on 22-4-1970 vice Shri Jaipal Singh died.
(iii)



(iv)
26. Shri Neki Ram
**27. Shri E. M. Sangma
**%98 Shri K. P. Subramania Menon

@29. Shri Sukhdeo Prasad
30. Shri Man Singh Varma.

SECRETARIAT
1. Shri B. K. Mukerjee—Deputy Secretary.
2. Shri J. R. Kapur—Under Secretary.

**Ceased to be Member of the Committee on his retirement from Rajva Sabha
with effect from 2nd April, 1970 and re-elected on 19th May, 1970.
*»#Elected on 19th May, 1970 vice Shri' B, D, Khobaragade who resigned from the
Committee with effect from 27th February, 1970, '
Elected on 19th May, 1970 vice Shri Dayaldas Kurre who ceased to be 2 Mem-
ber of the Committee on his retirement from Rajys Satha with cffect from 2nd April,
1970,



REPORT

1, the Chairman, Committee on the Welfare of Scheduled Castes
and Scheduled Tribes, having been authorised by the Committee
to submit the Report on their behalf, present this Nineteenth Report
on the Complaints|Representations received by the Committee.

2. Immediately after the constitution of the Committee on a
motion adopted by Lok Sabha on the 30th August, 1968, and con-
curred in by Rajya Sabha on the 25th November, 1968, the Com-
mittee began receiving complaints|representations from associa-
tions|individuals belonging to Scheduled Castes and Scheduled
Tribes ventilating their grievances pertaining to land, education,
scholarships, public services and employment etc.

3. The Committee considered the procedure to be followed by
them in dealing with such complainis|representations and decided
as follows:

(i) Complaints|representations  ventilating apparently genu-
ine grievances pertaining to matters falling within the
purview of the Government of India, Union Territory
Administrations and Central Government Public Under-
takings be taken up with the concerned Ministries|De-
partments of the Government of India and a factual re-
port thereon obtained from them.,

(ii) Complaints|representations falling within the purview of
the State Governments be forwarded to the Chief Secre-
taries to the State Governments concerned for disposal
and the petitioner be informed of the action taken.

(iii) Memoranda|representations which make general sugges-
tions for the welfare and improvement of the conditions
of Scheduled Castes and Scheduled Tribes be considered
by the Committee on merit while dealing with the sub-
jects referred to in those suggestions.

(iv) Anonymous representations, representations couched in
intemperate and indecorous language or on matters which
are sub judice be filed on receipt in the Secretariat of the
Committee.

In the case of complaints|representations referred to in the cate-
gory (i) above, the Committee also decided that where the reply
of the Ministry satisfactorily explains the position or redresses the
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grievance, the petitioner concerned may be apprised of the position.
Where, however, a question of policy or principle is involved, the
Committee would consider the matter while dealing with the appro-
priate subject.

4, The Committee have till the 30th November, 1970, received
1248 complaints|representationsimemoranda. Out of these, 683 per-
tain to matters falling within the purview of the Union Govern-
ment, Union Territory Administrations or Central Government
Public Undertakings, 496 pertain to matters falling within the pur-
view of the State Governments and 69 memorandalrepresentations
make general suggestions for the welfare and improvement of con-
ditiuns of Scheduled Castes and Scheduled Tribes. Out of these
1248 complaints representations etc., 59 were either anonymous or
couched in intemperate and indecorous language or were sub judice
and have accordingly been filed by the Committee. All the 496 re-
presentations pertaining to matters falling within the purview of
the State Governments have been forwarded to the respective State
Governments for due consideration and disposal.

5. All the 683 complaintsirepresentations on matters falling with-
in the purview of the Union Government|/Union Territory Adminis-
trations|Union Public Undertakings have been taken up with the
Ministries|Departments concerned and the Committee are glad to
note that final replies in respect of 500 of them have been received.
183 cases are still under correspondence with the concerned Minis-
tries|Departments.

6. Most of the complaints|representations received by the Com-
mittee from associations or individuals belonging to Scheduled
Castes and Scheduled Tribes relate to non-implementation or defec-
tive implementation of reservation orders for Scheduled Castes and
Scheduled Tribes in services. As a result of the Committee’s inter-
vention, the petitioners have been provided expeditious, partial or
complete relief or due redressal of their grievances or the Minis-
tries|Departments concerned have explained the grounds for not
being able to remove the petitioners’ grievances. Brief summaries
of some representative cases concerning complaints|representations
received by the Committee and the factual comments furnished by
the concerned Ministries|Departments are reproduced in the Appen-
dix.

- D. BASUMATARI,
New DELHI; Chairman,
The 9th December, 1970, Committee on the Welfare of
Agrahayana 18, 1892 (Saka) Scheduled Castes and

& ! ‘t' R 'l Scheduled Tribes



APPENDIX
(See para 6 of the Report)

Brief Summaries of certain Complaints|Representations received by
the Committee on the Welfare of Scheduled Castes and Sche-
duled Tribes and the factual comments furnished by the con-
cerned Ministry!Department.

1. Ministry of Defence

1. In a letter to the Chairman, a member of the committee
stated that the reply given to his Unstarred Question No. 6609
regarding ad hoc promotions in Joint Cipher Bureau (Ministry
of Defence) by the Minister of Defence in the Lok Sabha on
the 16th April, 1969, was evasive. He stated that the Ministry of
Defence were filling the gazetted posts in Joint Cipher Bureau
on ad hoc basis to debar the eligible Scheduled Caste candidates
from their legitimate share in other grades of services, although
rules of recruitment for most of the grade were already framed.
He desired that the matter be taken up with the Defence au-
thorities to ensure that posts for which recruitment rules existed
were not filled on ad hoc basis and that a single list was prepared
for all the posts which had common rules.

The matter was taken up with the Ministry of Defence who
furnished vide their O.M. No. 65750|CAO|R|&R-II dated the 1st
July, 1969 the details of posts sanctioned, but in regard to filling
those vacancies, they stated : —

“There is no proposal to fill these posts on ad hoc basis. Of
the above posts, the following are new categories of posts
for which draft recruitment rules are being framed :

(a) Chief Custodian Officer

(b) Chief Instructor (Training)

(c) Senior Compilation Officer

(d) Deputy Manager (Press)

(e) Instructor Training i
f) Security Officer. LR 1
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it will not be possible to fill these posts till the mode of re-
cruitment for these posts is settled. It is, as such, not pos-
sible to fill all the posts sanctioned so far in one lot. It
will be seen from the above that the posts were filled on
ad hoc basis because either the recruitment rules are|were:
not in existence or these were already under revision.”

2. The All India Scheduled Castes and Scheduled Tribes Em-
ployees Welfare Association, Dehra Dun, represented that the
Ministry of Defence had not been following the instructions issued
by the Ministry of Home Affairs regarding reservation in confir-
mation in the posts filled by direct rec-uitment, both at the time
of initial appointment on a temporary basis as well as at the time of
confirmation in respect of Scheduled Caste and Scheduled Tribes
employees and consequently, all such employees of the Ministry
were put to loss. The Association cited the case of a Scheduled
Caste employee working under the Ministry of Defence, who had
been reportedly “working as Storesman since 1963 and had not
‘been confirmed till 1969. The matter was taken up with the Minis-
try of Defence who intimated vide their O.M. No. Admin|RD-21
() |0366|68|8412|D (R & D) dated 27th August, 1969 that the said
instructions of the Ministry of Home Affairs had not yet been
made applicable to class III and class IV posts in the lower forma-
tions under the " Ministry of Defence. The question of the exten-
sion of those general orders to the Class III and Class IV posts
in the lower formations of the Ministry was being examined. They
further intimated that the Storesman had been confirmed in his
post with effect from the 1st April, 1967.

3. All India Scheduled Castes and Scheduled Tribes Employees
Welfare Association, Dehra Dun, sponsored the case of a Sche-
duled Caste employee of the Office of Instrument Research and
Development Establishment, Dehra Dun, who had represented that
he was appointed as a Storeman with effect from 8th May, 1963
against a reserved vacancy but he had neither been confirmed nor
his seniority fixed in accordance with the Ministry of Home Af-
fairs’ orders No. 10|28/|68-Est|SCT, dated 12th September, 1968
wherein it was provided that after confirmation, the Scheduled
Caste|Scheduled Tribes Officers should all rank senior to temporary/
officiating officers of the grade and that amongst permanent officers

of that grade, their seniority would follow the order of their con-
firmation.
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The Ministry of Defence, to whom the matter was referred, stat-
ed vide their O.M. No. Admin|RD-21(a)|0336]4232|D (R&D) dated
27th April, 1970 that the said general orders of Ministry of Home
Affairs had not yet been made applicable to Class III and Class IV
posts in the lower formations of the Ministry of Defence. The:
Ministry added that the question of extension of those orders to-
Class III and Class IV posts in the lower formations of the Minis-
try of Defence was being examined separately.

4. The General Secretarly, Nav Yuvak Defence Civilian Em-
ployees’ Union, Delhi, represented that the quota reserved for Sche-
duled Castes|Tribes in the lower formations of the Ministry was
not being filled either by serving personnel or by direct recruitment
in the posts of UDCs|CSKs III etc.,, and that orders of the Minis-
try of Home Affairs on the subject were not being properly imple-
mented. On the matter being taken up with the Ministry of De-
fence, they have intimated vide their O.M. No. 23(10)70]10028|D
(Appts) dated the 21st October, 1970, that Class III and IV de-
fence civilians reckon their seniority according to their date of ap-
pointment|promotion and not according to the date of confirma-
tion. The question whether seniority should reckon according to
the date of confirmation is under examination. Till such time a
decision is reached, permanent Scheduled Castes|Tribe employees
cannot take precedence in the matter of promotion over senior
non-permanent un-reserved employees. Under the existing orders,
reservations are provided in promotion posts filled by selection and
there is no reservation for non-selection promotion posts. In selec-
tion posts, reservation is duly made according to the existing orders.
It is only when Scheduled Caste|Tribe employees cannot be made
available for promotion to these posts that sanction of the Cabinet
Secretariat to dereserve the posts is obtained.

II. Ministry of Finance

5. A Scheduled Caste Income Tax Officer, Class I, complained
that his services were terminated on his failure to pass in one of
the papers in the departmental examination during his probation-
ary period. The Ministry of Finance, to whom the matter was
referred, stated vide their O.M. No. 22|28/69-Ad.VI dated 7th June,
1969 that he eould not pass the departmental examination even
after nine chances had been granted to him as against five chances
normally admissible during the probationary period. The Ministry
also stated that he was given the ninth chance on the clear under-
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standing that if he did not pass that examination, his services would
be terminated. He failed to qualify in the departmental exami-
nation and his services were terminated with the approval of the
Finance Minister. He could not be offered Class II appointment as
his record of service was all along poor and the Department felt
that he was unlikely to become a good officer.

6. A Preventive Officer, working in Madras Custom House, re-
presented that he had been subjected to great harassment and discri-
mination by his superior officers and his case for promotion, incre-
ment and pay fixation etc., had been unnecessarily delayed.

The matter was taken up with the Ministry of Finance who
furnished the following facts vide their U.O. No. 12/10/69-Ad.III-
A (Pt) dated the 4th February, 1970:

“Promotions: He was due for promotion as P.O.(S. G.)
w.e.f. 28th December, 1968 but as he was involved in a
disciplinary case, he could not be promoted during the
pendency of the disciplinary proceedings. The question
of his promotion would be considered after the discipli-
nary case was finalised.

Increment : His case for crossing the efficiency bar had been
kept in abeyance pending finalisation of the disciplinary
case in accordance with the orders in force on the sub-
ject.'?

He had filed a writ petition in the Madras High Court and the
matter was sub judice.

7. A Seheduled Caste Inspetor of Central Excise, Inspection
Group, Bhuj, Baroda Collectorate (Gujarat) represented that cer-
tain non-Scheduled Caste!Tribe Sub-Inspectors of Central Excise
had challenged the promotion of eleven Scheduled Caste|Tribe
employees to the posts of Inspector by a writ petition in the Guja-
rat High Court. They complained that the adviser to the Govern-
ment Advocate appointed by the Department was a brother of
one of the petitioners who had filed the writ petition. They de-
sired that adviser to be changed. The matter was taken up with
the Ministry of Finance (Department of Revenue and Insurance)
who intimated vide their D.O. letter No. 14|11|69-Ad.ITIA dated
the 24th February, 1970 that the - Collector had been advised not
to associate the said adviser with the case.
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8. A member of Parliament represented that the Income-tax
Department, Gujarat Circle, was not following the instructions
issued by the Ministry of Home Affairs in the matter of promotion
.of Scheduled Caste and Scheduled Tribe employdes; He com-
plained that the Scheduled Caste and Scheduled Tribe employees
who had passed the requisite departmenta] examination were not
promoted as Income-tax Officers (Class II). On the matter being
taken up with the Ministry of Finance, that Ministry intimated
vide their O.M. No. 24|14/70'Ad.VI dated 28th August, 1970 that
promotions to the rank of Income-tax Officers (Class II) were
made by selection on the recommendations of the Departmental
Promotion Committee, from amongst Income-tax Inspectors who
had completed a minimum of three years of service as Inspectors
and had passed the departmental examination for Income-tax
~Officers. The Ministry added that the instructions of the Ministry
.of Home Affairs dated the 11th July, 1968, regarding one grading
higher being given to the Scheduled Caste and Scheduled Tribe
.candidates were being followed by the Department. The Scheduled
<Caste Income-tax Inspectors were given one grading higher and on
that basis placed in the select panel of 16. The Commissioner of
Income-tax, Gujarat, had since issued orders promoting the first ten
.of the 16 inspectors in the select panel including the two Scheduled
-Caste Inspectors.

‘1II. Ministry of Food, Agriculture, Community Development and
Cooperation

9. A Scheduled Tribe Research Assistant (Mycology) in the Di-
rectorate of Agriculture, Assam, represented that he was a candidate
for the post of Plant Protection Officer under the Directorate of Plant
Protection Quarantine and Storage, Ministry of Food and Agricul-
ture, Government of India. The post was advertised through the
Union Public Service Commission, which had recommended him for
the said post after holding his personality test. An offer of appoint-
ment had also been made to him and he had communicated his ac-
-ceptance therefor. But he received another letter from the Minis-
try of Food and Agriculture, Government of India, cancelling their
previous offer of appointment to him. On the matter being taken
up with the Ministry of Food and Agriculture, that Ministry agreed
to revive the earlier offer of appointment to the petitioner vide their

«endorsement No. 32-28|69-EE-IT dated 18th March, 1970.
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IV. Ministry of Foreign Trade and Supply

10. A complaint was received that adequate representation was
not being given to the Scheduled Castes and Scheduled Tribes in the
services of Coffee Board, particularly in selection posts. On the mat-
ter being taken up with the Ministry of Foreign Trade, the Coffee
Board stated vide their letter No. SE|8389 dated 1st January, 1970:

“Promotions to a particular cadre are made in accordance with
the relevant Recruitment Rules taking into account the se-
niority, experience, efficiency and fitness of the officials
who are within the zone of consideration for promotion.
For example, in accordance with the Recruitment Rules of
the Board, as approved by the Government of India, pro-
motions to the Class II cadre of Asstt. Accounts Officer|
Asstt. Coffee Marketing Officer|Asstt. Director of Propa-
ganda etc., are made from among the Head Clerks|Senior
Stenos|Chief Coffee Inspectors|Depot Managers|Sales
Officers etc., with sufficient experience. If and when in the
cadre of Head Clerks|Sr. Stenos|Chief Coffee Inspectors|
Depot Managers|Sales Officers, SC|ST officials become
available and are sufficiently senior, the principle of re-
servation will be applied in filling up the promotional
posts to the extent prescribed in the roster laid down by
Government.

At present, there are no employees belonging to  Scheduled
Caste|Scheduled Tribes in any of the cadres of the Coffee
Board from which ‘promotions to the selection posts....
are to be made...... non-representation of SC!ST emp-
loyees in the selection posts is not due to lack of efforts
on the part of the Board, but due to the fact that there
are at present no eligible candidates from these communi-
ties for being considered according to rules for promotion
to these posts.”

V. Ministry of Home Affairs

11. The Delhi Scheduled Castes Welfare Association represented
that the Directorate of Coordination (Police Wireless), Ministry of
Home Affairs, ignored the reservation orders for Scheduled Castes
and Scheduled Tribes eontained in the Ministry of Home Affairs .M.
No. 24|7|67-(I) Estt. (SCT), dated the 24th September, 1968, while
making selection to the posts of wireless operators in December, 1868.
Four posts out of the six were dereserved and filled up by general
candidates. On the matter being taken up, the Ministry of Home
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Affairs intimated vide their O.M. No. 46{39/69-P. IV dated 4th June,

1969 that the posts of wireless operators were purely technical and .
as such, were not covered by the Ministry of Home Affairs O.M. re-~

ferred to above. The Ministry further stated that the vacancies were

being filled on a temporary basis after obtaining non-availability cer-

tificate from local employment exchange.

12. An Executive Councillor, Delhi Administration, represented
that the orders issued by the Ministry of Home Affairs regarding re-
servations for Scheduled Caste employees were not being followed
by the Delhi Administration. He stated that the seniority list in res-
pect of L.D.Cs drawn up by the Delhi Administration was not in ac-
cordance with those orders. The matter was taken up with the Mi-
nistry of Home Affairs who vide their O.M. No. 25|3|69-Delhi dated
the 5th March, 1970 issued instructions to the Delhi Administration
to revise the list of employees according to the rules framed by them
in 1965, which, according to the Ministry, embodied the principles
laid down in the Government of India Circular of 22nd December,
1959,

13. A Scheduled Caste employee of the Office of the Inspector
General of Police, Special Police Establishment, New Delhi, repre-
sented that he was appointed as a Lower Division Clerk on the 31st
July, 1954. He was sent to a subordinate office of the Special Police
Establishment, allegedly against his wishes, on the 22nd November,
1954 and was again taken back in the I.G.P’s Office on the 19th May,
1958. He was confirmed in Grade II of the Central Secretariat Cle-
rical Service with effect from 1st January, 1964. His seniority was
not counted from the 31st July, 1954, the date of his initial appoint-
ment, according to which he should have been confirmed with effect
from 1st January, 1968. The Ministry of Home Affairs on the matter
being taken up with them, intimated vide their U.O. No. 6/8/69-CS
II dated 18th March, 1970, that benefit of working in a subordinate
office from November, 1954 to May, 1958 could niot be allowed to the
petitioner as no person had been given such benefit for confirmation
in the Central Secretariat Clerical Service at any stage. The Minis-
try added that the petitioner, being a Scheduled Caste, was eligible
for confirmation in Grade IT of the Central Secretariat Clerical Ser-
vice with effect from 31st October, 1962 against a reserved vacancy
in view of his previous service in some other Ministry which had
failed to report his name in time to the Ministry of Home Affairs.
The Ministry of Home Affairs rectified this mistake and confirmed
him in Grade IT of the Central Secretariat Clerical Service retros-
pectively with effect from 31st October, 1962.
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14. The Delhi Scheduled Caste Welfare Association, New Delhi,
represented that five candidates were called for interview by the
Union Public Service Commission for a reserved post of Senior Re-
search Officer in the Office of the Registrar General of India, but
none of them was recommended for appointment. The post was re-
ported to have been dereserved on the ground of non-availability of
suitable Scheduled Caste candidates. The Association desired that
the vacancy should either be kept vacant or re-advertised till a suit-
able Scheduled Caste candidate was available. On the matter being
taken up with the Ministry of Home Affairs, that Ministry decided
vide their U.O. No. 10{7|69-Est (SCT) dated 23rd April, 1970 that the
vacancy should not be dereserved and should be filled on an ad hoc
basis by selecting the best among the Scheduled Caste candidates.

15. Some members of Parliament complained that the Scheduled
Castes and Scheduled Tribes had not been correctly enumerated in
the last two Censuses. They contended that there had been a genera!
increase of 21.55 per cent in the population of the country during the
period 1951 to 1961, whereas the Census figures showed a rise in the
Scheduled Caste population during the same period by 17.04 per cent
enly. They felt that the percentage of increase in the population of
Scheduled Castes should have been much more than the general in-
crease because of their ignorance of family planning programmes.
They had further stated that the percentage of the Scheduled Castes
in the counfry was 15.32 in 1951 but in 1961, instead of there being

an increase in the percentage of their population, it was reduced to
14.67 per cent. ;

v
4

On the matter being taken up with the Ministry of Home Affairs,
the Office of the Registrar General, India, intimated vide their U.O.
No. 9/65/69-CT4(CEN) dated the 10th September, 1970, as follows:

“Percentage of Scheduled Castes to the total population in
1951 was 14.39 and not 15.32 as mentioned in the letter.
The same for 1861 was 14.67. In 1951 certain parts of the
country as J. & K., NEF.A, Pondicherry etc., were not co-
vered by Census. If in 1961 also these areas are excluded
for the purpose of comparability with the 1951 census, the
percentage of S.C. population to total population works
out to 14.75 in 1961.

Genera) increase in population during the decade 1951—61 was
21.51 per cent, while the increase in the Scheduled Caste
s population during the decade was 24.80 per cent.
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Thus it will be seen that the above figures do not suggest that
there has been a decline in the growth rate of Scheduled
Caste Population nor has there been any calculated efforts
by some vested interest to vitiate the data relating to Sche-
duled Castes and Scheduled Tribes as alleged.

At the 1961 Census, as indeed in all censuses, every effort is
made to make the enumeration as accurate as possible and
keeping with the Presidential Order notifying the Sche-
duled Castes and the Judicial pronouncements thereon.”

16. Two Scheduled Caste watermen working on daily wages in
the Office of the Registrar General of India, Ministry of Home Affairs,
represented that they were appointed from time to time but were
not absorbed against regular vacancies as Class IV employees. The
case was taken up with the Ministry of Home Affairs (Office of the
Registrar General of India), who intimated vide their letter No. 3|18|
70-R.G., dated the 22nd September, 1970, that appointments made on
daily wages were of casual nature, and length of service of a daily
wage worker did not give him a right for selection on regular basis,
which had to be made on the criterion of suitability.

VI. Ministry of Petroleum and Chemicals and Mines and Metals

17. The All India Scheduled Castes and Scheduled Tribes Em-
ployees Welfare Association, Dehra Dun, represented that a Sche-
duled Caste employee of the Geophysics Directorate, Oil and Natu-
ral Gas Commission, Dehra Dun, was superseded in promotion to-
the post of Junior Draftsman and the case of supersession was not
reported to the concerned Minister as laid down in the Ministry of
Home Affairs O.M. No. 1|12|67-Ests(2) dated 11th July, 1968. On
the matter being taken up with the Ministry of Petroleum and
Chemicals, the Ministry replied wvide their O.M. No. 23|21/69-ONG
dated 24th November, 1969 that the post of Junior Draftsman in the
Oil and Natural Gas Commission was filled 100 per cent by promo-
tion on the basis of seniority-cum-fitness. As such no reservation
for Scheduled Castes|Tribes was to be made in this case.

The concerned employee had failed to qualify in the prescribed
pre-promotion test. However, the Oil and Natural Gas Commission
was being advised that it would be necessary to bring even such
cases to the notice of the Minister|Deputy Minister‘ as provided in
para 2C of the aforesaid O.M. of the Ministry of Home Affairs.
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18. A Scheduled Caste Senior Auditor, Survey and Construction
Audit Office, Western Railway, Kota, represented that although he
was the only Scheduled Caste candidate with the requisite quali-
fications called for interview by the Oil and Natural Gas Commis-
sion, Dehra Dun, for the post of Deputy Director (Finance and
.Accounts), a post reserved for cheduled Castes, but he was not
selected. The matter was taken up with the Ministry of Petroleum
.and Chemicals, who intimated vide their letter No. 23(83) |69-ONG
dated the 10th April, 1970, that the petitioner was not selected as

he did not secure the qualifying marks, which were fixed at 50 per
cent in aggregate as well as in performance.

VII. Ministry of Railways (Railway Board)

19. A Scheduled Caste Driver Grade ‘A’ of South-Eastern Rail-
way complained that he had not been given to work Mail Services
in spite of his requisite qualifications. The mater was taken up with
the Ministry of Railways (Railway Board) who intimated wvide
their U.0. No. E(SCT) 69CM11|46 dated 30th April, 1969 that from
the point of view of safety, only nominated Drivers worked Mail
‘Services. Since all the Drivers nominated to work the Mail Ser-

vice were senior to him, there was no discriminatory treatment
.against him.

20. Some Senior Clerks belonging to Scheduled Castes working
in Divisional Offices of Railways represented that quotas reserved
for Scheduled Castes in the Selection Posts were not at all being
observed and that there were specific cases in which Scheduled
-Caste candidates even when they secured marginal marks in Selec-
tion Tests did not receive any consideration, although there was a
.clear directive from the Railway Beard that in promotions to Selec-
tion posts, Scheduled Caste candidates should be judged sympathe-
tically and arrangements made, where necessary, to give them train-
ing and coaching to bring them upto the standard of others. They
also desired that reservation quota for Scheduled Castes and Sche-
duled Tribes in the Selection posts should be earmarked for each
Division Office on the Railways on a pro rate basis.

The matter was taken up with the Ministry of Railways (Rail-
way Board) who informed vide their U.O. No. E (SCT) 68CM9|{33
-dated 15/19th May, 1869 that the necessary reservation quota for
Scheduled Castes and Seheduled Tribes, where admissible, was al-
ready being provided and the unfilled quota was being carried f?r-
-ward to two subsequent recruitment years. It had also beer.l t_lecld-
.ed that while making promotions to selection posts, the minimum
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qualifying marks in case of Scheduled Caste and Scheduled Tribe
candidates should be reduced from 60 per cent to 50 per cent both
in the case of ‘professional ability’ and ‘aggregate’. Since the re-
servation quota of 12-1|2 per cent for Scheduled Castes and 5 per
cent for Scheduled Tribes in promotion to Selection Posts was
uniformally applicable both to the Divisions and Headquarters, it
was not considered necessary for reservations being earmarked on
Divisional basis.

21. The All India Scheduled Castes and Scheduled Tribes Wel-
fare Association, Ratlam, represented that necessary reservation was
not made for Scheduled Caste and Scheduled Tribe candidates in the
two panels formed by the Western Railway for the posts of Chief
Signal Inspectors in the Grade of Rs. 450—575 (A) and Rs. 370—
475(A). In one particular case the Association alleged that a Sche-
duled Caste candidate, who was working as Signal Inspector in the
Grade of Rs. 335—425(A) in the same Railway, had fared very well,
but his name was not included in the panels for either of the posts.
The matter was taken up with the Ministry of Railways (Railway
Board) who reported wvide their U.O. No. E(SCT)69CM11|32-A
dated 9th June, 1969 that instructions on this subject had been fully
complied with while holding selection to the posts of Chief Signal
Inspectors in the Grade Rs. 450—575(A) and Rs. 370—475(A) and
deficiencies of Scheduled Caste and Scheduled Tribe candidates had
been carried forward as per the extant orders. Regarding the parti-
cular case cited by the Association, the Railway Board intimated that
the candidate was not placed on the panels for either of the posts
and his case had been seen by the General Manager.

22. A representation was received from the All India Scheduled
Castes and Scheduled Tribes Employees Association, Dehra Dun,
alleging that a Scheduled Caste employee working in Oak Grove
School, Jhariapani, had been reverted from the post of Motor Van
Khalasi to Safaiwala due to the biased attitude of the Principal. The
Ministry of Railways (Railway Board) to whom the matter was
referred, stated vide their U.O. No. E (SCT) 69CM11|101-LS dated 20th
June, 1969 that the post of Van Khalasi was exactly the same as
that of Safaiwala and the transfer from one post to the other involv-
ed neither promotion nor demotion and that he was transferred as
he proved to be quarrelsome, irresponsible and irregular in work.
The Railway Board, however, assured that in case that employee
applied for the post of a Driver, in response to any future advertise-
ment, and was selected, his services would be spared.

23. The Scheduled Caste Uplift Un_ion of 1ndia,'Tiruc11irapalli,
Tamil Nadu, represented that a Scheduled Caste employee of
3355 (E) LS—2.
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Southern Railway, working as Assistant Foreman, was under trans-
fer from Villupuram to Madurai on discriminatory caste ground.
The matter was taken up with the Ministry of Railways (Railway
Board) who intimated vide their U.O. No. E(SCT) 69CM9|12 dated
9th June, 1969 that the work of the said employee as Assistant Fore-
man (Maintenance) was unsatisfactory and in the normal course he
would have been reverted to his substantive post but in consideration
of the fact that he belonged to Scheduled Caste he had been trans-
ferred from Villupuram to Madurai Division in order to enable him
to overcome his shortcomings and improve his work.

24. A Scheduled Caste clerk in the Office of the Divisional Sup-
erintendent, Northern Railway, Lucknow, represented that he was
not being posted in the Personnel Branch of the Divisional Office,
Lucknow, even though he was a permanent clerk belonging to Sche-
duled Castes. He further alleged that representation of Scheduled
Caste|Tribe clerks in the Personnel Branch was not adequate al-
though the Divisional Superintendent had assured the General Man-
ager, Northern Railway, that Scheduled Caste Clerks would be taken
in the Personnel Branch as soon as they were available. The matter
was taken up with the Ministry of Railways (Railway Board), who
intimated vide their U.O. No. E(SCT) 69CM11|103 dated the 29th
October, 1969 that the position in regard to the Personnel Branch
was that orders were issued to the Railways in 1969 for posting ade-
quate number of Scheduled Castes in the Personnel Branches at
Headquarters Office as well as Divisional Superintendents’ Offices.
In the Personnel Branch of Divisional Superintendent’s Office,
Lucknow, six Scheduled Caste clerks were already working and
two more were being transferred. As the representationist, being
a trained person of the Operating Branch, would need training
afresh in the Personnel Branch, the Railway Administration did not
consider it desirable to transfer him to Personnel Branch in the
interest of the administration.

25. A Scheduled Caste candidate from Lucknow represented that
he had been selected for the post of Assistant Station Master by the
Railway Service Commission, Allahabad, but could not get appointed
as he had been declared medically unfit due to some eye trouble. He
desired that in view of his poor condition an alternative job might
be offered to him by that Railway. The matter was taken up with
the Ministry of Railways (Railway Board) who re-considered his
case and offered to him an alternative job of a Signaller. (Railway
Board UO. No. E(SCT)69CM11|176 dated 28th November, 1969

refers).
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26. The All India Scheduled Castes and Scheduled Tribes Em-
ployees’ Welfare Association, Jhansi, represented that a Scheduled
Caste employee of Central Railway (Mechanical Workshop, Jhansi)
was trade-tested for promotion to the post of Highly Skilled Mill-
wright Grade II, but he was wrongly declared unsuccessful. The
matter was taken up with the Ministry of Railways (Railway Board),
who intimated vide their U.O. No. E (L) 69UTI-147, dated 31st Decem-
ber, 1969 that he did not secure the minimum qualifying marks pres-
cribed for Scheduled Caste candidates, but he would be trade-tested
again in accordance with the extant orders.

27. A Scheduled Caste employee of the Workshop Electrical Engi-
neer’s Office, Northern Railway, Lucknow, represented that another
High Caste employee had passed some insulting remarks on him and
his work. On being asked to behave, by the representationist the High
Caste employee allegedly manhandled him. The matter was taken
up with the Ministry of Railways (Railway Board) who intimated
vide their U.O. No. E(SCT) 69CM1|184 dated 29th January, 1970 that
the allegations levelled by the representationist had been enquired
into but could not be substantiated.

28. A Scheduled Caste employee of the South-Eastern Railway,
Kharagpur, working as Crane Driver, represented that he was not
given promotion to the senior scale of that post while another per-
son, junior to him, had been promoted to that scale. The matter was
taken up with the Ministry of Railways (Railway Board) who re-
ported vide their U.O. No. E(SCT) 69CM11|202, dated 3rd February
1970 that there was only one person working in the senior scale of
Crane Driver and that person was senior to him. There was no
supersession. Moreover, there was no reservation for promotion to
non-selection posts.

29. Some Scheduled Caste and Scheduled Tribe employees of
North East Frontier Railway represented that they were transferred
from Maligaon to Lumding agairst their wishes, and in contraven-
tion of the instructions issued by the Railway Board to ali Zonal
Railways, that as far as practicable Scheduled Caste employees
should not be transferred to places far away from their native dis-
tricts. The matter was taken up with the Ministry of Railways
(Railway Board), who intimated vide their U.O. No. E(SCT)69CM9]
21, dated 3rd February, 1970 that with the introduction of Divi-
sional Scheme on the North East Frontier Railway some offices had
to be shifted from Pandu to Lumding and the total number of em-
ployees of those offices transferred to Lumding was 148, of whom
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seven belonged to Scheduled Castes and six to Scheduled Tribes.
Construction of quarters had also been started for the transferred
staff. The Ministry further clarified that regarding transfer from

Maligaon to other places, orders were issued on the option of the
employees.

30. Four Scheduled Caste typists of the Northern Railway Head-
quarters office, Baroda House, New Delhi, represented that although
they had been confirmed in the grade of Typist their seniority had
not been fixed in accordance with the Ministry of Home Affairs orders
contained in their Office Memorandum No. 9|45|60-Estt(D), dated the
20th April, 1961 and consequently this had adversely affected the
chances of their further promotion. On the matter being taken up
with the Ministry of Railways (Railway Board), that Ministry have
informed vide their U.O. No. E(SCT) |68CM|15|17, dated the 11th
February, 1970 that reservation for Scheduled Castes and Scheduled
Tribes in the Railways is prescribed only at the time of initial re-
cruitment and not at the time of confirmation. The question whether

reservation should also apply at the time of confirmation is under
their examination.

31. A Scheduled Caste employee working as B.T.M. (Rivetter) in
Boiler Shop, Kharagpur, South Eastern Railway. represented that
he was not promoted to the post of Skilled Rivetter in spite of the
fact that he had passed the necessary test of Skilled Rivetter. On
the matter being taken up with Ministry of Railways, (Railway
Board) they intimated vide their U.O. No. E(SCT)70CM11|21|LS,
dated 27th February, 1970 that the post of Rivetter (Skilled) was a

‘non-selection’ post for which there was no reservation for Scheduled
Castes and Scheduled Tribes.

32. A Scheduled Caste Chargeman Grade ‘A’ of the Central Rail-
way, Bombay Division, represented that he was called five times for
selection to the post of Assistant Foreman in the grade of Rs. 370—
475, but he was not promoted. He suspected that his confidential
record was spoiled by one of his superiors on caste prejudices and
that had come in his way. The matter was taken up with the Minis-
try of Railways (Railway Board) who reported vide their U.N. No.
E(Rep)1|69AET-239, dated 4th March, 1970 that the petitioner was
considered for selection to the post of Assistant Foreman during the
years 1960, 1961, 1963, 1965 and 1968. His case was also sympatheti-
cally considered in view of the fact that he belonged to a Scheduled
Caste, but he was found unsuitable for promotion.
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33. A Scheduled Caste Welfare Organisation sponsored the case of
2 Scheduled Caste resident of a village in Varanasi, (U.P.) who had
qualified in Section ‘A’ Examination of the Institution of Engineers
(India), Calcutta, and requested that the General Manager, Diesel
Locomotive Works, Varanasi, might be asked to allow the appli-
cant to complete his mechanical experience in the Diesel Locomotive
Works, Varanasi, as every student member of the said institution
had to take practical training for one and a half years for Section
‘B’ Examination and six months training for Section ‘C’ Examination
in a works establishment. The matter was taken up with the Minis-
try of Railways (Railway Board) who agreed to afford necessary
practical training facilities to the applicant in the Diesel Locomotive
Works, Varanasi vide their U.0. No. E(Trg) I-69TRI|117, dated 12th
March, 1970.

34, A Scheduled Caste person represented that he had been
selected for the post of a Typist by the Railway Service Commission,
Southern Railway, Madras, in August, 1966. Police verification and
Medical examination were also over but he was not appointed to the
said post. The matter was taken up with the Ministry of Railways
(Railway Board) who informed vide their U.O. No. E(SCT) 70CM
10|2, dated 17th March, 1970 that in view of the decision of Govern-
ment to effect reduction in administrative expenditure, a complete
ban was imposed on recruitment of staff in administrative offices and
there was no possibility of appointing the persons selected and put
on the panel. The Ministry added that no direct recruitment of
Typists was resorted to by that Administration since the imposition
of the ban.

35. A Scheduled Tribe Senior Clerk of the North-East Frontier
Railway represented that he had done well in the written test as
well as the viva voce for the post of Assistant vigilance Inspector
but he was not selected even though he was the only tribal candi-
date. On the matter being taken i'p, the Ministry of Railways (Rail-
way Board (informed vide their U.O. No. E(SCT)70CM11/22, dated
17th March, 1970 that the petitioner could not be selected as he did
not secure the minimum qualifying marks.

36. A Scheduled Tribe (Vimukta Jati) employee of Northern
Railway Headquarters Office, New Delhi, rerresented that he was
promoted as Clerk Grade II in 1964 after he had passed the depart-
mental test and that he had since been reverted back to the Class IV
post of Daftry as a result of his failure in Trainees test. The matter
was referred to the Ministry of Railways (Railway Board) who inti-
mated vide their U.O. Nos. E(SCT) 69CM11|134, dated 20th August,
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1969 and 31st March, 1970 that as per extant orders, the represen-
tationist was sent for three months’ training to acquire the back-
ground of the Railway working and after completion of the train-
ing, he was required to appear in a written test, but he failed in this
qualifying written test. Two more chances were given to him, the
last being a special dispensation, to qualify in the test, but on both
occasions, he failed and was reverted to Class IV post. The Rail-
way Board, however agreed to give him one more chance of appear-
ing in the test as a very special case with a clear warning that in the
event of his failure to qualify in this chance, he would have to revert
to Class IV post. It was finally reported that the representationist
had not been able to qualify even in the final chance given to him
as a very special case.

37. Two Scheduled Caste untrained Commercial Clerks in the
Central Railway, Nagpur, represented that they were transferred
from Nagpur to Bombay Division on discriminatory grounds and that
their request for alternative posts of Ticket Collectors in the Nagpur
Division had not been considered. The matter was taken up with the
Ministry of Railways (Railway Board), who intimated vide their
U.0. No. E(SCT) 70CM10|6, dated the 9th April, 1970, that although
the petitioners were qualified for being posted against working posts
after completion of training, they continued as untrained candidates
for want of vacancies. As vacancies of Commercial Clerks were avail-
able in Bombay Division, they were directed for absorption in that
Division. Even though they were relieved on transfer to Bombay
Division, they did not carry out the transfer. Meanwhile, five posts
of Commercial Clerks had been created in the Nagpur Division and
the petitioners were posted against two of those posts, cancelling
their transfer orders to Bombay. Since they had now been posted
against regular vacancies of Commercial Clerks, the question of ab-
sorbing them in alternative posts of Ticket Collectors did not arise.

38. A Scheduled Tribe Ticket Collector in Alipurduar Division,
North East Frontier Railway, represented that he was not promoted
as Head Ticket Collector and that residential quarters were not allot-
ted to him, in spite of the fact that he had put in eight years of ser-
vice. On the matter being taken up with the Ministry of Railways
(Railway Board), that Ministry intimated vide their U.O. No.
E(SCT)70 CM10:8, dated 6th May, 1970 that the petitioner, formerly
a Junior Ticket Collector, had already been promoted as Senior Tic-
ket Collector according to his seniority and he was called to appear
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in the selection for the post of Head Ticket Collector in the scale of
Rs. 250—380 against reserved quota for Scheduled Tribes but he did
not attend the same. Another Scheduled Caste candidate was select-
ed. As regards allotment of quarters, there is no reservation for
Scheduled Castes and Scheduled Tribes, At the station of his pre-
sent posting he would be allotted quarters in turn as soon as avail-
able.

39. A Scheduled Caste employee of the Railway Police Force,
South Eastern Railway, represented that he was wrongly dismissed
from service on false grounds, and desired that the dismissal order
might be cancelled. The matter was taken up with the Ministry of
Railways (Railway Board) who intimated vide their U.O. No. 69|Sec
(E)|145|SE Rly., dated the 19th May, 1970 that the petitioner was
charged with serious misconduct for pilfering sugar from a railway
wagon standing in the Waltair Yard. He was found guilty of the
charge and as his explanation was found to be unsatisfactory, he
was rightly dismissed from service.

40. A member of the Committee forwarded a representation from
a Scheduled Caste doctor of the Northern Railway in which the
latter had complained of harassment on caste considerations. The
harassment was stated to be in relation to allotment of accommo-
dation, grant of leave, deliberate adverse entries in Confidential Re-
ports and other connected matters. The .natter was taken up with
the Ministry of Railways (Railway Board) who vide their O.M. No.
E(O)III-69AE3|89, dated the 6th December, 1969, refuted the allega-
tions and furnished a detailed parawise comments on the allegations
of the petitioner. As the member was not satisfied with the reply
of the Ministry, the matter was discussed further with the General
Manager and the Chief Medical Officer of the Northern Railway
when the Committee visited the Headquarters of the Northern Rail-
way on the 2nd May, 1970. That member, along with another mem-
ber of the Committee, personally discussed the matter again with the
Chief Medical Officer on the 19th August, 1970. The matter was
again mentioned during evidence of the Officials of the Railway
Board before the Committee on the 24th September, 1970. The
Chairman of the Railway Board agreed to discuss the matter further
with the member who had forwarded the representation of the con-
cerned Scheduled Caste doctor.

VIII. Ministry of Steel and Heavy Engineering

41. The Secretary, Bhartiya Mazdoor Sangh, Bhilai Nagar, for-
warded a representation on behalf of a Scheduled Caste employee
in Bhilai Steel Plant. It was alleged that he had been dismissed
on false charges. ' _
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The Ministry of Steel and Heavy Engineering, to whom the
matter was referred, Stated vide their D.O. No. BHI-14(8) |69 dat-
ed 5th August, 1969, that he was removed from service on discip-
linary grounds after proper enquiry. The General Manager, Bhilai
Steel Plant, had considered his appeal but did not find any reason
to interfere.

42, A Scheduled Caste Class IV officer in the Office of the Re-
gistrar General of India, represented that he had qualified in the
interview and test for the post of a staff-car-driver, reserved for
Scheduled Castes, in the Ministry of Steel and Heavy Engineering
but he was not appointed to the post. The matter was taken up
with the Ministry of Steel and Heavy Engineering, who intimated
vide their Memorandum No. 18(6)|69-Admn.I dated the 24th
September, 1970, stating that an offer of appointment to the post of
staff-car-driver in the scale of Rs. 110-180, had since been sent to
the petitioner.

IX. Department of Communications

43. A retrenched non-departmental Scheduled Caste telegraphist
of the Central Telegraph Office, Ranchi, represented for his re-
instatement and regularisation. The case was taken up with the
Department of Communications (Directorate General of Posts and
Telegraphs), who intimated vide their D.O. No. 209|2|69-STB-I
dated 16th September, 1969 that the petitioner could not be absorb-
ed as a regular telegraphist as he did not fulfil the following pre-
scribed conditions :—

(i) service for atleast 200 days in 1963 and 1964 put together,
of which 100 days must be in 1964; and

(ii) service for at least 69 days in 1965 and 1966.

The Department also intimated that there was no reserved
quota in this respect as it was neither a case of recruitment nor of
promotion.

44, A Scheduled Caste employee who joined the Posts and Tele-
graphs Department as a clerk in 1962, was reverted to the post
of peon as he could not pass the confirmation examination. Sub-
sequently, he resigned from that post. He was re-employed in the
Department as a clerk on the condition that he would not claim any
benefit for his past service and that he would pass the confirmation
examination within two years of his re-employment. The petitioner
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desired that benefit of his past service should be glven to him for
seniority and increment as he had now passed the confirmation ex-
amination and that he deserved sympathetic treatment as a Sche-
duled Caste. On the matter being taken up with the Department
of Communicaions, the Directorate General of Posts and Tele-
graphs intimated vide their U.O. No. 201|54|69-STB.I dated 23rd
October, 1969 that in view of the declaration given by him at the
time of re-employment, there was no geneuine cause of grievance.

45. A Scheduled Caste employee in the Telegraph Office, Rour-
kela, represented that due quota for reservation in promotion was
not bing provided to Scheduled Castes and Scheduled Tribes. On
the matter being taken up, the 'Department of Communications
(P & T Directorate) informed wvide their U.O. No. 202|27|69-STB-I
dated 23rd|24th January, 1970 that -promotion to the cadre of
Lower Selection Grade Clerks, in regarc to which the petitioner
had made a reprsentation, was made on seniority-cum-fitness basis::
and no reservation of vacancies for 'Scheduled Castes and Sche-
duled Tribes was made in filling up such ‘posts as per instructions -
contained in the Ministry of Home A.ﬁ'alrs O.M. No. 1-10|61—Ests.
(D) dated the 8th January, 1963. ' s

46. A sweeper in ‘the Central Telegraph Offife, Chandigrah,
complained that he was not being paid overtime allowance for
work done on holidays and was instead threatened with termina-
tion of service. The matter was taken up with the Depdrtment of
Communications (D.G.P. & T.) who reported vide their UY0. No.
269'34/69-STB-I dated 17th March, 1970 that there was ““ho sub-
stance in the complaint and the sweeper being illiteraté “tas not
aware of the complaints made under his thumb impression. An-
other person, who was found guilty of mst:gatmg the staff, was
transferred from Chandigarh C.T.O.

47. A Scheduled Caste Postman in a New Delhi Post Office re-
presented that he was reverted as a Postman aftér putting seven
years of service as a Clerk in the P & T Department on his failure

to pass the confirmation test.

The Department. of Communications (D. G. P. & T.), to whom
the matter was referred, intimated vide their U.O. No. 63|34|69-
SPB-I dated 23rd April, 1970 that as the petitioner could not pass
the confirmation examination in the permisible number of chances!'
he was reverted as a Pestman in accordance with the rules. Hé
was not eligible for exemption from the confirmation examination

as he had not completed five years of service in the Clerical grade
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on the 12th October, 1961. As such, he was reverted to his for-
mer post as per existing orders.

48. A Scheduled Caste Telephone Operator, Kanpur, represent-
ed that he was not promoted to the post of Lower Selection Grade
Monitor, while persons junior to him had been promoted. On the
matter being taken up with the Department of Communications
(D.G.P. & T.), they intimated vide their U.O, No. 78-8/70-NCG dat-
ed the 7th July, 1970, that recruitment to the cadre of Lower Se-
lection Grade (M) was made by promotion to Telephone Opera-
tors partly on seniority-cum-fitness and partly on selection basis.
Two-thirds of the vacancies were filled on seniority-cum-fitness
basis and the remaining one-third on selection basis. Reservations
for Scheduled Caste and Scheduled Tribe candidates exist in the
selection quota only. The petitioner was considered for promotion
along with other Scheduled Caste candidates for selection as Lower
Selection grade (M) against reserved posts in the vacancies of selec-
tion quota, but was not selected. Other Scheduled Caste candi-
dates, who had better service records, were selected.

49. The All India Secheduled Castes and Scheduled Tribes
Employees Welfare Association, District Branch, Kanpur, sponsor-
ed the case of a Scheduled Caste wireman working under the Divi-
sional Engineer Telephones, Kanpur, suggesting that in the case of
Scheduled Cast¢™and Scheduled Tribe employees minimum ser-
vice as wireman be reduced from ten years to five years for promo-
tion to the post of Senior Grade wireman. The Department of
Communications (P & T Board), on the matter being taken up with
them, intimated vide their U.O. No. 11-4|70-NCG dated 10th June,
1970, that the posts of senior grade wiremen were promotional ave-
nue for wiremen. According to rules of recruitment, the post were
filled on the basis of seniority-cum-fitness from amongst the wire-
men who had put in not less than 10 years’ service as wiremen.

The uniform service limit of 10 years for promotion to selection
grade posts had been fixed in almost all cadres and it was not fea-
sible to reduce this period of service qualification for Scheduled
Castes and Scheduled Tribes only.

.50. A, Secheduled Caste Time-scale Clerk, Telegraph Engineer-
ing Division, Bangalore, complained that in the seniority list of
Time-scale Clerks published by the Post Master General, Madras,
his name was shown below many others confirmed after him. The
Department of Communications (D. G. P. & T.), with whom the
case was taken up, intimated vide their U.O. No. 253!9]|70-STP.I
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-dated 16th July, 1970 that the representation of the petitioner had
been considered but according to the instructions in force at the
‘time of appointment of the petitioner, the seniority of officials re-
-cruited after 1st January, 1944 and before 22nd December, 1959
had to be fixed on the basis of length of service in the grade or
equivalent grade and not on the basis of date of confirmation. They
.added that the petitioner was recruited on 1st January, 1947 and
his seniority had been correctly fixed.

51. Two members of the Committee complained that the De-
partment of Communications (P & T Board) had cancelled cer-
tain orders of promotions and postings in T.E.S. Class II simply
.because 19 officers from among the 35 promoted belonged to Sche-
-duled Castes and Scheduled Tribes. The matter was taken up
with the Department of Communications (P & T Board) who in-
formed vide their Office Memorandum No. 232|6|70-STA-II dated
20th November, 1970 that in the light of advice received from the
Cabinet Secretariat (Department of Personnel), the promotional
.orders of 35 approved candidates which were held in abseyance had
.since been restored vide their Departmental Order No. 232|6|70-
.STA-II dated 7th October, 1970.

52. A Scheduled Caste ex-telephone mechanic, Telephones,
-J. & K. Circle, Srinagar, who was removed from service represent-
ed for reinstatement in servicee The Department of Communica-
tions, on the matter being taken up with them, intimated vide their
U.O. No. 4/|40|67-Disc.Il dated 24th July, 1970, that the petitioner
was punished for gross misconduct in manhandling an Engineer-
ing Supervisor Trunks in the Exchange premises, where both the
officials were on duty. He was removed from service after the
prescribed procedure for disciplinary action was followed. His ap-
peal was considered on merit and the case was also reviewed by
the Minister but there was no ground for interference in the
‘matter.

X. Cabinet Secretariat

93. A Scheduled Caste Assistant of the Cabinet Secretariat,
New Delhi, complained that he had not been confirmed in his post
or even declared quasi-permanent although he had put in more
than ten years’ service. This, he feared, might jeopardise his
chances of promotion.
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The Cabinet Secretariat, with whom the matter was taken up
replied vide their O.M. No. 3[6|70-SC dated 17th July, 1970 that he
had already been declared quasi-permanent in the post of U.D.C.
in the Office of A.G.C.R.,, New Delhi. He was not considered for
confirmation in that Office as he was transferred outside L.A. &
AD. at his own request. The D.P.C, of the Intelligence Bureau
considered his case for confirmation in the grade of Assistant
twice, in 1966 and 1967, but he was not found fit for confirmation.
His case for confirmation would -be again considered on merits
along with other eligible persons in due course.

XI. Office of the Comptroller and Auditor General of India

- 54. The Scheduled Castes Uplift Union, New Delhi, represent-
ed that in September, 1967, Ninty-three Upper Division Clerks
were promoted to the posts of Selection Grade Clerks in the scale of
Rs. 210-380 out of which only one post was given to a Scheduled
Caste person and about Fifty-seven Upper Division Clerks belong-
ing to “Scheduled Castes were not considered for promotion on the
groum:l that they had not completed ten years’ service as such. The
Assoctatton further alleged that the condition of ten years’ service
as Upper Division Clerk was relaxed in cases of some non-Sche-
duled Caste candidates who were promoted to the posts of Selec-
tion Grade Clerks, whereas in the case of Scheduled Caste can--
didates the Orders of the Ministry of Home Affairs regarding
reservations and relaxed standards of suitability were being mis-
interpreted to the disadvantage of the Scheduled Caste and Sche--
duled Tribe employees of the Department. On the matter being’
taken up with the Office of the Comptroller and Auditor Gene-
ral of India, they intimated vide their U.0. No. 1980-NGE.11|66-68
(II) dated 15th October, 1969, that the Orders regarding ten years
service as Upper Division Clerk for promotion to the post of Selec-
tion Grade Clerk had been prescribed for all irrespective of the
fact whether the candidate belonged to Scheduled Caste|Scheduled
tribe or not, and the cases of promotion of persons having less
than ten years' service as Upper Division Clerk related to a period
prior to 1957 when there were different criteria for promoting Up-
per Division Clerks to the post of Selection Grade Clerks. They
further intimated that the remaining unfilled reserved vacancies
would be carried forward for a period of two years from 1967, and
would be made available to eligible Scheduled Caste Scheduled
Tribe candidates. . AL
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